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DeleraUon of M,P., 

1225, Shrl Mohammed Koya: Will 
the Minister of Edemal Albl..,. be 
pleased to state: 

(a) the number of M~mb~rs of 
Pa.rliament who went abroad on 
Government Delegaticm since the 
outbreuk of Indin-Pak. hostilities up-
to the 1st Decemb"r, 1 905; and 

(bl the foreign exchange spcnt by 
the Delegations? 

The Minister of Ext.rnal AlI'alrs 
(Shrl Swaran Sllllrh): (a) Fortv Five 
Members of Parliament went ~broad 
on eleven different rlf'legatian~ since 
the outbrc"k of Indo,Pak ho'hiities 
till the ht December, 1965 The •• 
deJegotions also included three Mini!l-
terti from St:lte!. 

(b) The estimated expend tur(" in 
foreign exchange would ('omC' to 
about Rs, 1,06,101.00 

IU5 hrs, 
DEMISE OF VIR SA V ARKAR 

SIIrI U, M, Trivedi (Mand .. ur): Be. 
rore we proceed rurt her, may I Invite 
your attention to one thIng? The day 
before ye,;terday the country lost one 
or the greatest revolutionaries of the 
day and the greatest patriot that India 
produced .. , , , 

Mr, Speaker; I will make a requHt 
to the hon, Mt'DI ber, 

I .~"'" with him and I may have 
the ... me Iympathi.,. and the •• m. reI_ 
peet that he h .. for Vir Savartar, 
But to make a formal reference ""'-, 
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would be crc'ating a new precedent 
because we usually do not make such 
a re'ference to such personalities alld 
digni tari~s. Therefore, however great 
our respect for the departed person, 
we should avoid breaking the prece~ 
dents that have been set up. 

The hon. Mem·ber saw me in my 
chambor as well and I tried to explar. 
to him and suggested that he might 
not start a new precedent. 

Sbrl H. N. Mukerjee (Calcutta Cen-
tral): I thought that the preliminary 
conversation with you and with the 
Prime Minister had led to a kind of 
understanding that there would be 
some ref ere nee here. \Ve are not 
doing it in the formal way. We offer 
our condolent:cs right at the commen-
cement of the proceedings, even 'be-
fore the Question Hour, according to 
present directions. We have not done 
that in this casf.'. The passing away 
of Vir Savarkar is a matter of such 
national importance that Members ()r 
Parliament sitting on a day when that 
happens ou/>:ht to register our feelings. 
Wo do not do it; it fl; something un-
heard of and unthinkable, A short 
reference by alI the different parties 
in this Hous~ and by you would be 
very appropriate and alI oJ us would 
be in favour of that proceeding. 'Mlis 
is ~uch on exception'al case. 

Sbri SurPlldraDath Dwlvedy (Ken-
drnpRra): I al!'o want to make it clear 
that this is an exceptional case. On the 
passing away of Vir Savarkar, we can 
,make an exception to the rules. The 
whole House should join in making 
",at refprence. 

Sbrl Harl Visbnu ltamatb (Hoshan-
lIabad): There is a precedent. 

Dr. M. S. Aney (Nagpur): There is 
a precedent. 80mp yE'!'RrS hack, when 
8hr\ C. R. DRS pA.sed away, there 
was n refe...,nre made to it in the 
lfoltsf!, even 'though he- was not a 
memb£'r of the House. 

..,.., Leader at the Douse (Shrl Satya 
Narayan Sinha): We had a talk about 
W. omongst ourselves and a1 ... with 
you before we came to the House. If 
al.I !\(,embers are acreed. we have flO 
objed;()h Ie • ref ..... .,. beillll mode. 

Sbri KaPUr Singh (Ludhiana): 
While I fully endorse the fact that 
the deceased person wag not ()nly a 
great person but a person who com .. 
manded respect of the whole House, 
of the country and also of our people 
abroad, and while it is true that his 
Whole life had been dedicated to the 
nation, if a precedent is made in 
this case, the House will not know 
where to draw the line, and diffi-
culties and complications are likely 
to arise in futur(>. I wish to bring 
to the notkc of the House 
this aspect of the matter be-
fore an exception is made. 

Mr. Speaker: I have certainly 
known the sentimeRts of the HOUSB. 
We all have great respect for Vir 
Sava'rkar and We are very sorry that 
such a leader has passed away. Hill 
serv ices are appreciated. 

But it is also correct that if we 
deviate in one instance, probably It 
might be difficult in future to draw 
the line and then certainly some dls-
crimination might appear to have 
been made. 

Therefore, I think Members would 
be satisfied with this expression of 
mine which I will convey on behalf 
of the House to the bereaved family. 

Sbrl H. N. MukerJee: There ill 
something like the spirit, whBtever 
might be the requirement of the rules, 
governing our deliberations. Here 11 
an assembly supposed to be r&presen-
tative of the country meeting under 
the shadow of a national calamity 
which we all regret. If on account of 
th., rule. we can only condole the 
death of those who happen to have 
b<>en members of this H()u8e or MIl 
pred"",,"sor. which Willi qUtllitative an 
entirely different kettle of fish. if 
rules preclude tiS from condoling the 
death of a very great man mereb' 
because he did not have the dubious 
di.tinction of having been a member 
of t~ Central Le«!sllrtive Assembly 
when. Shri Satya Narayan Sinha 
was • luminary, thl. I. 80mething I 
cannot comprehend. 

M1'. SlNUer: ShrI Satya NarayaD 
Sinha did not have any objection. 
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He rather .aid Ihere would be no 
objection. 

Sbri Satya Narayan Sinha: We can 
do it. 

Mr. Speaker: He i. nol to blame 
in this respect. 

SIlrI n. N. Mukerjee: It is not thaI 
we wish to hear OUr own voices. Per ... 
haps you could express our condo-
lence in 8 tew words. 

Mr. Speaker: That is "xactly whol 
r am doing. I will convey these sen-
timents of sorrow 'and condolence. 
The whole House has this teeling. I 
will convey that to the member< of 
Ihe bereaved family. 

"'1~~(~): 
~ ~if 'fro oit'fr "'" i!1 'If I 
't~ lim' "lit 0Jft 'ff~ ~ it; ~ 
'IIror ~ it rii ~ ~ frt ~ 
0Jft ~ it; 10011 ~;m ~'" om 
flI;ln' I 

12.19 bra. 

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANC'E 

SUPREME COURT JUDGMENT ON A DIR 
DE'J'ElIt"TION CABr. IN KERAI.A 

Sbrl S. M. BaDerjee (Kanpur): 1 
caU the attention of the Mini.Ie, of 
Home Affairs to the following malter 
Of urgent public importance and re-
quest him to make a .tatement there-
00:_ 

The Judgment of the Supreme 
Court declaring Kerallt 
kerosene dealer's dtentlon 
under DIR mala lide and Gov-
ernment's reaction thereto. 

The MIDlsier of n_e Allain 
(Sbri Nuda): I have received in· 
timation of this just now. May I 
haVe some time? 

Mr. S ..... .,er: Upto 3 O'clock? 

SIu1 Naada: Ye •. 

2652 (Ai) LSD-5 

Mr. Speaker: A statement would 
be made at 3 P.M. 

12.20 br •. 
Re. CALLING A'M'ENTION NOTICE 

(PROCEDURE) 
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